IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD.
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0.A, No. 1229/93 ' D¢. of DecisiGn : 2.12.93
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5. Bhaskare Rao « o Applicant

Us

1. The Secretary to Government,
Ministry of Fimance,
Depar tment of Revenue,
New Delhi.

2. The Secfetary,
Central.Board of Excise & Customs,
Nor th Block,

New Delhi,
3. The Collector of Caentpal Fxciss, Rovhe e
Bydergbad, j . +» Respondents,
Counsel for the Applicant ¢ Mr. K.S5.R.Anjaneyalu

Counsel for the Respondents : Mr. N.V.Ramana,ADdl, CGSC
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THE HON'BLE SHRI JUSTICE VY. NEELADRI RAD : VICE CHAIRMAN

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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OA.1229/93

Judgement

( As per Hom. Mr. Justice V. Neeladri Rao, Vice-Chairman )

Heard Sri K.S.R. Aﬁlfneyulu, learned counsel for the
applicant. and Sri N.,V. Ramana, learned counsel for the
respondents.,

2. Charge-memo dated 12-9-1991 was issued to the applicant
when he was working as Assistant Collector, Central Excise,
He was allowed to retire on voluntary retirement om 13-2-92,
As the disciplinary proceedings in pursuance of the charge
memo dated 12-9-91 is mot concluded, gratuity was not paid.
As only provisional penrsion is being paid, the applicéht has
D._nox'bhe-opportunity for commutation afpart of the peasion.
3. It is contended for the applicamt that as per letter No.
A.38012/4/88-Ad.11 dated 25-4-1988 of Ministry of Finance,
Dept. of Revenue, the inquiries had to be completed within
a period of nine months from the date ﬁﬁidecision is taken
to proceed with the delimquent officer amd as even the
inguiry officer was not appoimte& in this case eveéﬁéoday,
the charge memo dated 12-9-1991 is liable to be gquashed.
This OA was filed praying for a direction to the‘reSpondents
to pay the retirement benefits i.e. gratuity and commuted
value of pension due to the applicant with 12% interest by
declaring the charge memo déted 12-9-1991 as arbitary,
;nsustainable in law due to ptolorged delay in initiating
the charges and in completion thereof.// The time fixed as
per the letter dated 25-4-1988 referred to above cannot be
%vuywistle.;GLAr
_;u held aa arbitrary but at the same time, the concerned
: )(/’ authority hi:%hto feel the necessity of expediting the

ingquiries especially in regard to the retired employ=es as
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large amount# due by way of gratuity etc. ars—sre ;d
withheld.

4, So we f=e#l1 that it is proper to reguire R-1 to
dispose the disciplinary proceedings in regard to the
charge memo dated 12-9-1991 By 30-4-1994 failing which

50% of DCRG has to be released to the applicamt by 15-5-94,

5. The OA is ordered accordigly, at the admission stage.

No costs, . \\

X;('/ LY .
(R. Ramgarajan) © (V. Neeladri Rao)
Member (Admn) Vice Chairmanm

Dated : December 2, 1993
Dictated im the Open Court
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Copy to:=-

1.. The Secretary to Govarnment, Ministry of Finance, Depart-
ment of Revenue, New Delhi.

2. The Secrstary, Central Board of Excise & Customs, North

Block, New Delhi. Z9STRY IS LEIN
3. The Collector of Central Exciseh\Hyderahad.
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4, One copy to 5ri. K.S.R.Anjaneyulu, advocats, CAT, Hyd.
5. OCne ceopy to Sri. N.V.Ramana, Addl. CGSC, CAT, Hyd,.
. S« Ona copy to Library, CAT, Hyd.

. 7. Une spars copye.
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